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RAJYA SABHA 

Thursday, the 20th November, 1980/ 29th 
Kartika 1902  (Saka) 

The House met at eleven of the clock, Mr. 
Chairman in the Chair. 

ORAL ANSWERS TO QUESTIONS 

MR, CHAIRMAN: Question Nos. 41 and 
46 are on the same subject. Therefore we can 
club them together. 

Contract    to    U.S.A.    software    for 
Radar project 

•41. SHRI ARVIND GANESH 
KULKARNI: 

SHRI S. W. DHABE: 
Will the Minister of DEFENCE be pleased 

to state: 
(a) whether it is a fact that the 

Electronics Radar Development 
Establishment, Bangalore, placed a 
contract on M/s. C.C.C.C., U.S.A., for 
Software for a radar project; 

(b) if so, what is the value of the 
ontract and its present position; 

(c) whether the Department of Elec 
tronics were consulted in this regard; 
ind 

(d) whether Tata Institute of 
Fundamental Research, who are 
internationally known for data proces 
sing Software were consulted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): (a) Electronics Radar & 
Development Establishment (LRDE), 
Bangalore had signed a contract with M/s. 4C 
(USA) for the development of a Radar Data 
Processor (RDP), including Software which 
forms a part of it. 

(b) The contract was for Rs. 46.64 lakhs 
but it was cancelled as the firm was unable to 
give a bank guarantee. 

 

(c) The necessity 0f taking assistance 
from a foreign firm was established by a 
Technical Committee of which the Deptt. of 
Electronics and Bharat Electronics Ltd were 
members. 

(d) No, Sir. 

Transmitter    for radar project 

*46. SHRI   S.   W.  DHABE: 
SHRI  ARVIND  GANESH 

KULKARNI: 

Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Electronics Radar De 
velopment Establishment, Bangalore 
placed a contract for development of 
a transmitter for a radar project with 
a firm in U.S.A.; 

(b) if so, whether the Department of 
Electronics were consulted in this regard; 

(c) whether the Bharat Electronics 
Limited expressed their inability to do the 
job;  and 

(d) what is the amount of the contract and 
its present"status? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI SHIVRAJ 
V. PATIL): (a) Electronics & Radar 
Development Establishment (LRDE), 
Bangalore have placed a contract on a U.S. 
firm for development of a power amplifier of 
a transmitter for a radar. 

(b) and (c) Yes, Sir. 

. (d) The contract is for Rs. 70 lakhs and it is 
progressing as per schedule. 

SHRI ARVIND GANESH KULKARNI: 
Sir, about this contract— under question No. 
41—which was placed with the firm, may I 
know from the hon. Minister whether there is 
a rule that for contract exceeding Rs. 5 lakhs 
permission has to be obtained from  the  
Department   of  Electronics 
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and, if so, whether any permission was 
obtained while this contract was placed? I 
know that this was done during the Janata 
Government's time and they have got very 
little interest in developing indigenous 
technology. So, I would like to know whether 
the Government will now make it clear that 
the Government's entire interest is in 
developing indigenous technology and 
whether such a practice of placing orders with 
the US firm by breaking the rules will be 
forthwith suspended as it inhibits the growth 
of indigenous technology. And in this 
connection, may I also know whether the 
Director of Electronics Radar and 
Development Establishment has any special 
interest in placing this contract? 

SHRI SHIVRAJ V. PATIL; Sir, Bharat 
Electronics Limited were the members of the 
Technical Committee and they were 
consulted before this contract was placed. 
And the contract was given to a foreign firm 
in order to get modern technology. Attempts 
are being made to develop indigenous 
technology. But whenever it is not possible to 
develop modern technology within the 
available time or within a short time, 
contracts are given to foreign firms to get the 
modern technology. We are certainly trying to 
be self-reliant and trying to develop the 
technology here. But wherever it is necessary, 
we do take assistance from foreign firms and 
with the help of the technology we get from 
outside, we develop indigenous technology on 
that basis. 

SHRI ARVIND GANESH KULKARNI: I 
am sorry my good friend is giving his reply in 
half-hearted confidence. My basic emphasis 
was on development of indigenous techno-
logy. Leave aside which Government placed 
the order or allowed this firm to supply this 
material. You have not made it clear whether 
the Department of Electronics itself was 
consulted because it is being entrusted to 
develop this technology. Has the Director of 

the Electronics Radar Development 
Establishment made any attempt t0 develop 
this technology upto the required standard? 
That was the thrust of my question, namely, 
development of indigenous technology. I 
want an affirmation that for developing this 
sensitive technology our technicians will be 
given the first preference rather than 
importing it My second question is this. I am 
not asking many questions.. . 

MR. CHAIRMAN: You are entitled to two 
questions on the first one and one question.. . 

SHRI ARVIND GANESH KULKARNI: I 
do not want it. I do not want to waste the time 
of the House Question No. 46 is also on the 
development of indigenous technology. I have 
alleged there that the Department of 
Electronics was not consulted. I do not want 
to give anybody's name. But the Director was 
very much interested in this. You will be 
surprised to know that a technician is being 
posted in America and he has been wasting 
his time (here for the last six months. Is this 
the way that the Department of Electronics 
should function? I want a complete assertion 
by the Government that this Government at 
least will develop the technology 
indigenously and our scientists are quite 
competent to do that. 

SHRI SHIVRAJ V. PATIL: The Director 
was consulted in this matter He was one of 
the members of the Technical Committee and 
only after getting his opinion the contract was 
placed. 

The second question is about development 
of indigenous technology The contract which 
we have entered into with the USA firm is 
one-time contract. We are getting the techno-
logy from the USA firm and on the basis of 
that technology we are trying to develop our 
own technology also.    Wherever    there is a 
modern 
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technology available outside, we are trying to 
make use of that also. On the question 
whether we could have developed that 
technology or not, I would not say that we 
would not have been able to develop it. The 
time factor has also to be taken into 
consideration. The question is whether we 
could do it in a given time. If we are not able 
to do it in a given time, then we get the 
technology from outside and with the help of 
that technology we develop our own. 

The hon. Member has said that a scientist is 
wasting his time in the foreign country. He is 
not wasting his time. He is participating in the 
development of the power amplifier there. 
After participating in the development of 
power amplifier there, he will come back 
fully equipped with the knowledge and 
knowhow which will be utilised by us for the 
development of indigenous technology in this 
country. We are developing indigenous 
technology and we do not want to rely on 
others. We are trying to do all these things 
within the time which  would  be helpful   to  
us. 

DR. BHAI MAHAVIR: The hon. Minister 
said in his reply to the first question that the 
Tata Institute of Fundamental Research was 
not consulted while placing this contract. I 
hope he is aware that Prof. R. Nara-simhan of 
that Institute has been awarded the Hari Om 
Trust Award by the Prime Minister recently 
for his research in applied sciences and he is 
an acknowledged world authority on software. 
May I know if it was a proper decision to 
place this order before making use of whatever 
expertise was available in India? Sir, as I see 
it, both these questions relate to the import of 
items which are positively available within the 
country. For example, in the case of this 
software, I would like t,0 ask him whether the 
DeD«trtmen+ o* Wl^c'ro-nics has not claimed 
in one its annual reports recently that they are 
m a position to export computer data soft- 

ware. And, Sir, similarly, with regard to the 
second question also, transmitters are being 
made in India by the BEL and they exported 
Rs. 80 crores' worth of radar as per their 
annual report for 1979-80. Sir, we are 
exporting these things and stilll we are 
placing contracts outside tor the import of 
similar things. Out of the question as to where 
the contracts are placed, you see, three 
significant points emerge: One is that we 
don't need these imports. Secondly, the 
contracts are not placed properly with proper 
sanction. Thirdly, they have been done in a 
manner which is suspicious. So, I would like 
to ask him pointedly whether the honourable 
Minister will confirm or deny the fact that 
this contract which was placed with M/s 
CCCC of the USA is practically closed and 
the money has been paid, but we have not got 
anv^hi'Tq- in returrf for the money paid, and 
now this particular establishment is looking 
for some other party to place a similar 
contract. I would like to ask him if he is 
aware of this and, if he is not aware of these 
facts, whether he would look into these facts 
and enlighten us. My friend mentioned that it 
was done in the previous Government's time. 
Maybe it is so. But we are not now concerned 
with the question as to which political party 
was heading the Government at that time. It is 
a matter concerning our defence and it is 
essen+ial that our expertise is put to use 
rather than that we should go out and set 
things in a very suspicious and fishy manner. 
Sir, I would like him to enlighten us on these 
points. 

SHRI RAMANAND YADAV: Sir, this 
side also. 

SHRI SHIVRAJ V. PATIL: Sir in one 
question so many questions are asked and I 
shall attempt to answer all the questions that 
have been put. 

The first auestion relates to the 
consultation with the Tata Institute of 
Fundamental Research     Sir, the Tata 
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institute of Fundamental Research is having 
some know-how relating to data processing. 
But that know-how is not sufficient. The Tata 
Institute of Fundamental Research has not 
been able to develop the know-how which 
will be able to process the data relating to 
objects which ar moving at a great speed, 
objects which take sharp turns, objects which 
cross each other. The know-how with the Tata 
Institute of Fundamental Research is not 
sufficient for 0ur purpose and that is why we 
are trying to get this know-how from outside 
by contracting with a foreign firm. 

DR. BHAI MAHAVIR: Is Prof. 
Narasimhan not an authority on that? 

SHRI SHIVRAJ V. PATIL; I am not 
saying that; I am not saying that. What I am 
saying is whatever was available with the 
Tata Institute of Fundamental Research at 
that time was not sufficient. I am not saying 
that a particular scientist will not be able to 
develop that kind of technology in the future. 
But what I am saying is that it was not 
available at that time.. 

DR. BHAI MAHAVIR: What about the 
present? 

SHRI SHIVRAJ V. PATIL: .. .and it was 
necessary for us to get it from outside and 
that was why we did it. 

DR. BHAI MAHAVIR: Are you sure that 
they do not have it at present? 

SHRI SHIVRAJ V. PATIL: What I am 
saying is that it was not available at that time 
and so, we did it But our attempt is to take the 
assistance from the Tata Institute of Fun-
damental Research also for the indigenous 
development. We are not shutting them out. 
We are trying to take th((ir assistance also 
and also the assistance of all the sciencific 
knowledge that    is available in    our 

country for the development of indigenous 
capability. Now that would be our direction; 
that would be our policy. But in this case, we 
took the know-how from outside. We tried to 
take the know-how from outside. 

The second question is about the 
composition of the contract. We entered into 
the contract with that firm. But they did not 
give us the reverse guarantee for the money 
we were going to pay them, and that is why 
this contract could not be gone into. We are 
trying to get this know-how from other firms. 
This contract has fallen through. We are not 
now doing anything with that firm. 

DR. BHAI MAHAVIR: But the money is 
paid all the same. (Interruptions). I would 
like you to contradict it. 

(Interruptions) 

SHRI ARVIND GANESH KULKARNI:    
The money is not paid    as 
yet. 

(Interruptions) 

SHRI SHIVRAJ V. PATIL: I am saying 
that the contract was not entered into, because 
they were not in a position to, or they did not, 
give us the reverse guarantee for the money 
we were going to pay them. 

SHRI PILOO MODY: That we heard. 

SHRI SHIVRAJ V. PATIL: Reserve 
guarantee they had to give for the money we 
were paying. But they were not giving us the 
reverse guarantee. We have not entered into 
the contract with them. The con-ract fell 
through. That is why I am saying  that   .   .   .   
(Interruptions*. 

MR. CHAIRMAN: Please sit down. 

J        SHRI  RAMANAND  YADAV:     Sir .    .   
.   (Interruptions)   Unless  you entered into   
.   .   . 
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MR. CHAIRMAN: Mr. Yadav, when the 
hon. Minister is answering the question, 
please do not intervene.    I will tell you: 

 
SHRI SHIVRAJ V. PATIL: What I was 

saying is that this reverse guarantee was not 
given by the firm. The contract fell through. 
That is what I was saying. (Interruptions). 
There was no contract at all. 

SHRI PILOO MODY: 'The contract fell 
through'—what does it mean? How much 
money have you paid? 

SHRI SHIVRAJ V. PATIL: Well, there 
was no contract entered into, because they did 
not give us the reverse guarantee. There was 
no question of our making the payment to 
that firm. We have not paid anybody. 
(Interruptions). When I say that the reverse 
guarantee was not given and the contract fell 
through, did it not mean that? 

SHRI PILOO MODY: It does not mean 
that.    Now we are satisfied. 

SHRI SHIVRAJ V. PATIL: So. Sir, I 
think, I have answered all the points. 

DR. BHAI MAHAVIR: No, Sir. He has 
not answered the point as to whether the 
Department of Electronics has claimed that 
they are in a position to export software and 
whether the B E.L. exported. Rs. 80 crores 
worth of radar equipment and at the same 
time we are placing contracts for imports from 
outside. If so, why? 

SHRI SHIVRAJ V. PATIL; Sir, this is a 
different question. But I am answering that. 
Sir, we have some technology, some know-
how for the data processing. But this is a 
oarti-cular kind of technology, a particular 
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kind  of knowhow.    This is  a     very 
sophisticated  technology.    We     may have  a  
technology     and     we     may uevclop upon it.    
We may  have the most  modern   technology  
also     with us.    This is a  technology  which     
is used   for   processing   the   data   when the 
aircraft move with a great speed, take  turns and 
when    different    objects cross each other.   
Now, for this purpose,  the   automatic   data   
processing system has to be developed. The 
nuestion  is   whether  that     kind     of data  
processing   knowhow   is   available  with us or 
not,  and if that kind of knowhow is not 
available with us, whether  we  would   be  
interested  in developing  that   kind   of      
knowhow even   with   the  help  of foreign  
firms and   foreign     collaboration   also.    In 
this  case   that  is what actually    we have  tried 
to do.    We have tried to get  he  knowhow   
from   outside     on one term  contract basis and 
develop it   here   only.    What  was     exported 
was   something  different   and      what was 
tried  to  develop  was  something different. 

SHRI NARASINGHA PRASAD NANDA; 
Sir, the hon. Minister said that the contract fell 
through because there was no reverse guaran-
tee. In fact, the answer supplied by the hon. 
Prime Minister was that there is no contract. If 
there is no contract, then what kind of 
technical knowhow were you getting by put-
ting one of your officers for training in the 
United States of America for I he last six 
months? That is number one. Secondly, from 
the kind of answer given by the hon. Minister 
vould it be correct to say that we have not 
developed that technical knowhow for 
development of power amplifiers and 
transmitters for the radar projects? These are 
the two specific questions that he should ans-
wer. 

SHRI SHIVRAJ V. PATIL: Sir, this 
difficulty has arisen because the hot   
Memt>er has come a  little late. 

We are answering the two questions together. 

SHRI NARASINGHA PRASAD 
NANDA: I come to the House before the 
hon. Minister came here. 

MR. CHAIRMAN: We don't keep a time-
keeper here. 

SHRI SHIVRAJ V. PATIL: Sir, in the first 
question, what is involved is the software, and 
in the second question, what is involved is the 
power amplifier. Our scientists in the foreign 
countries are participating in the development 
of the power amplifier. And that contract is 
being performed. The first contract h?is fell 
through and that is why we are not in a 
position to perform the first contract. As far as 
the second contract is concerned, we ane 
getting assistance, the development is going 
on there and our scientists are participating in 
that development. And by doing that, they 
will be able to get the technology necessary 
for us. 

SHRI NARSINGH        NARAIN 
PANDE: Sir, the hon. Minister while giving 
the reply stated that the contract has been 
cancelled. I wanted to know whether it is a 
fact that at the time the contract was entered 
into, all these implications which the Minister 
has clarified just now were taken into 
consideration or not. 

SHRI SHIVRAJ V. PATIL: Well, Sir, the 
contract is not entered into. It was in the 
process of negotiation. And because they did 
not give the reverse guarantee, we have not 
en~ tered into a contract. And we are getting 
the knowhow from a different firm. 

SHRI NARSINGH NARAIN 
PANDEY: Sir, my question is very simple. 
My question is whether at the time of entering 
into the contract— this contract was 
completed or not. It is not my question 
whether at that time that Government which 
has entered into the contract has taken all 
these precautions which the hon. Minister has 
just now said or not. This is my question. 
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SHRI SHIVRAJ V. PATIL: Sir, there 
are two aspects to this question. One is 
technical and the second is legal. As far 
as. the technical aspect is concerned, the 
firm was quite capable of giving us the 
necessary know-how. We contracted 
with the firm and we tried to get the 
know-how from that firm. The legal 
aspect of it is that certain formalities are 
to be fulfilled before a contract is made. 
Here, the reverse guarantee was to be 
given by the firm. They did not give the 
reverse guarantee and so the contract 
could not be completed. The contract 
could not be entered into end this has 
fallen through. 
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SHRI P. RAMAMURTI; The hon. 
Minister had stated in his reply that it is 
not a case that our technologists are not 
capable of deve. loping this technology 
but it is a question of time factor. This is 
the specific thing he said. I want to 
know-when they had not consulted the 
Tata Institute of Fundamental Research 
where you have got a top technologist in 
this field and without enquiring from him 
as to what will be the time factor 
involved in developing this technology  
by ourselves,   how  could 
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the Government come to the conclusion that 
the time factor is very important and that we 
cannot develop it within this time? I do not 
say whether this Government or the previous 
Government did it but I want "to know how 
did the Government come to the conclusion 
that it cannot be developed within this time? 
Actually one year has been wasted and we 
have not even been able to enter into a 
contract. Therefore, without consulting our 
technologists with regard to the time factor, 
how did the Government enter into this 
contract? 

SHRI SHIVRAJ V. PATIL: Sir, 1 am 
trying to answer two questions at a time, 
question No, 41 and 46. With respect to 
question No. 41, the software technology, we 
were not certain whether we would be able to 
develop it or not but we are not going to take 
any pessimistic view. In the long future we 
would be able to develop this software 
technology also in our country. As far as 
question No. 46 is concerned, our scientists 
were not in a position to develop it within the 
foreseeable future. Sir, as far as Question No. 
46 is concerned, the time factor is important. 
As far as Question No. 41 is concerned, this is 
in regard to our capacity to develop in the 
near future. These two things are coming 
together. Perhaps, because of this, some 
apprehension has arisen. The second question 
was, how we have taken a decision without 
consulting the Tata Institute of Fundamental 
Research. 

SHRI P- RAMAMURTI; I asked a 
question about the time factor. 

SHRI SHIVRAJ V. PATIL: I have 
answered the question. The time factor relates 
to Question No. 46 and our capacity to 
develop relates to Question No. 41. I am 
answering two questions. Because of this, the 
two things are coming together. As far as 
Question No. 41 is concerned, we are not in a 
position to say whether we would be able to 
develop that kind of technology in the near 
future. May be, after ten or fifteen or twenty 
years, after a long time, in the future, we may 
be able to develop that.   Are we ready to wait 

till such time? As far as the power amplifier 
is concerned, we could have developed it, but 
we could not have developed it in time. 
(Interruptions) The question about time factor 
is in relation to Question No. 46. The 
question had been asked, why did we not 
consult the Tata Institute of Fundamental 
Research. Our scientists in the Tata Institute 
of Fundamental Research do meet, do talk 
and do consult. They know what is the 
standard of development in regard to a 
particular technology over there also. So, 
having known that and having informally 
talked with others, they had come to the 
conclusion that in a matter like this, it would 
not be possible to wait for a long time, so that 
they took the decision and they accepted the 
assistance from outside. 

SHRI P. RAMAMURTI: I must 
congratulate the hon. Minister for his 
capacity to evade the question. 

MR. CHAIRMAN: The difficulty has 
arisen because you had asked a question 
which refers to two questions. The time factor 
in regard to two questions has been 
adequately answered by the hon. Minister. 

*42. [The questioners (.Shri Santosh 
Kumar Sahu and Shri M. R. Krishna) were 
absent. For answer vide cols... 32-33 infra]. 

Recommendations of the     Indiaa 
Science   Congress   Associati-an 

*43. DR. LOKESH CHANDRA:t 
SHRI BISHAMBHAR NATH 

PANDE: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have considered 
the recommendations of the Indian Science 
Congress Association to utilise various 
alternative energy axurces, with particular 
emphasis on hydrogen production from 
water; and 

The question was actually asked on the 
floor of the House by Dr. Lokesh Chandra. 


